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REFERENCE TO DROUGHT CON-
DITIONS IN ORISSA
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"Mr. Das, who is also in charge of
relief operations, said that there were
60 lakh people in the 1,600 gram
panchayats declared drought-affected.
The worst-affected arecas were Nawa-
para sub-division of Kalahandi district,
Athmallick sub-division of Dhen-kanal
district, Padmapur sub-division of
Sambalpur district, Birmaharajpur sub-
division of Balangir district, three blocks
of Norrangpur sub-division of Koraput

district and the Harbhanga area of
Phulbani district."
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"About six lakh people, besides
several children and old and infirm
persons, who are in acute distress, will

have to be provided with work during
the next three months."



147 Reference to drought

[T 24t 7ra ]

"Talking to newsmen on her return
from a visit to the affected areas she
said that even big tanks and wells had
no water. It was a "pathetic sight".
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"Stray cholera cases had been re-
ported from the Khariar area."
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Scarcity condition in Orissa is hitting
12 million people.

o3 @7 AT qeft WA E € 560
arg § wfgw @ gfas & d@ifer &)
6 @@ AMI F1 9ET G4 fAE <@ F
drF &1, @@ F) @rET A feE W
garr qz w2 R 9 A EF &
78 wr @ £ afe foodr wad a9
6 ®T AMRMT H ¥ § @17 0T FE |
# ag Farr argar # 5 a9 awwea
TF & S gaaw =F fmadr wr g
qg FTHr AEN F | F FOET eqrA disAr
wrgar § froqemwdr s gz v  fw
6 @@ @AM WF # qifzq § #7 qey

gdr ag ww F £ f& faw 7 o

it & fae gz F fellw @
gAAm fEar W &0 wwd wEAr

wrgar g fr o sfar % oow faw @
1966 ¥ faa gz zfag gar ar
Tt wwre 7 9w TmoaaT g €
AT AT HET THF A9 HAS T
@ 2| wier & smd g are
ATFTT § ST FEAT —

The worst affected areas according to
the Revenue Minister were Nawapara
sub-division of Kalahandi district, Ath-
malick sub-division of Dhenkanal dis-
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trict, Padampur sub-division of Sambal-
pur district, Birmaharajpur sub-division
of Balangir district, three blocks of
Norrangpur sub-division of Koraput dis-
trict and Harbhanga area of Phulbani
district.
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THE  VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY) :
The House stands adjuorned till
2.15 P.M. today.

The - House then adjourned
for lunch at twentyfour minutes
past one of the clock.
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The House reassembled after lunch at
eighteen minutes past two of the clock,
The Vice-Chairman (Shrimati Purabi
Mukhopadhyay) in the Chair.

REFERENCE TO ARREST OF

SHRI R. K. GARG, TOGETHER

WITH SOME WORKERS OF HARD-
WAR HEAVY ELECTRICALS

SHRI BHUPESH GUPTA (West
Bengal): Madam, we are the Council of
States. Mr. R. K. Garg, an MLA of the UP
Assembly, together with some workers of
the Hardwar Heavy Electri-cals, has been
arrested in front of the residence of Mr. T.
A. Pai. They were there for starting a
hunger-strike in protest against what they
call the violation by Mr. T. A. Pai of the
assurance the Prime Minister has given to
them. Mr. Garg and others when they met
them, in regard to the so-colled national
sector. The Prime Minister is reported to
have told 'them that there was no proposal
for starting the so-called national sector
and all that, and that it was only an
individual case. Now that Mr. T. A. Pai
has made a statement repudiating accord-
ing to them, what the Prime Minister had
told them, in order to register their protest
against that kind of thing, what they call
the violation by Mr. T. A. Pai of the
Prime Minister's assurance, they wanted to
start what they called a peaceful test. Why
should the Government go and arrest
them ? He is an MLA and a very well-
known advocate of the Supreme Court,
well known to everybody. I would ask
Mr. Om Mehta to tell us—he was not
going there for violating any law—what
was the need for the Government to go
and arrest him and other workers there in
front of Mr. T. A. Pai's house.

Tf this kind of misuse of law is made,
then it is a serious matter. I do not know
whether the authorities consulted
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Mr. Om Mehta or Mr. Brahmananda
Reddy for that matter. But when an MLA
is picked up and arrested over an issue of
this type, which is a public issue, it is the
duty of Central Government to make
inquiries, and I do hope that Mr. Om
Mehta will kindly tell us what the position
is. He is known to Mr. Garg, I believe.
You know Mr. Garg ? You do not know
him ? Anyway, you better find out. He is
very well known. Madam Vice-Chairman
knows him very well. Many of you know
him in fact, the Prime Minister knows him
very well. Other Ministers know him very
well, and your Congress President also
knows him very well. We all know him
very well. He had made a lot of
contribution in the fight against privy
purse and so on. How is it that such a
man, when he comes to ventilate the
workers' feeling against sell-out of the
public sector undertaking by Mr. Pai and
to emphasise that the Prime Minister's
assurance to the Heavy Elec-tricale
workers at Hardwar should be fulfilled,
should be arrested ? I think you will share
my indignation over such a kind of thing.
This is becoming a very common practice.
I protest against the arrest of Mr. Garg
and others. I do hope that the UP
Assembly would take this up in a fitting
manner and we shall take up his and the
workers' case. I do hope that Mr. Pai will
come and state here the position. It is the
duty of the Prime Minister to tell us
whether she gave such an assurance to the
Heavy Electricals workers at Hardwar and
if so, why that assurance is allowed to be
violated by one of her Cabinet colleagues,
Mr. T. A. Pai. The position should be
clarified by both the Prime Minister and
Mr. Pai. Anyhow, all I can say is that Mr.
Garg and others should be set free
immediately.



